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/7 	 iN Tit_ CLN rHJL /\DfflIN ISTHI;IIVE IHJBIit4 AL S HYDEflA[If\fl BLNCH 
AT 	HYDE;tBAr 

0A.137:, 874, 875 of 1993 
L4.530, 932, 948 of 1993 
UA,250 and 1579 of 1993 

Dt,cjf docisi(-Jri:5..11_ 1 94 

betueen  

1. 1, 	arinjvea 	Kao 	 - CJA.873/93 
iiiu,ubf,the 	kea 	- LA.1374/93 

3, R.i, 	 - 0i.875/93 
/4, U •• 	Subberayudu' 	- UA.930/93 
5. K. 	IKrishnrnuthy 7 	 - 

I'  U.932/93 
G. U. 	jubbanuresajah 0h.948/93 
7. 

. 
Y. 	hru.krjshjiu 	fico 	- 0%.1250/93 	and 

B • . 	dint i 	 - . 1579/9 3 

o ..Applicants 

A n d 

1. Union of Indie, P.ep.by 
So or 	ari to 	ovt • of JrHlj 
him • of Cu 	%Jflt,j on 
Now Uclhj, 

2 • 	ihe Chalriun, 
T51OCQ1I Corinnlssion D&ptt. 
of 7 9  I ico 	un Ic tt ion $ 
Senchr Bhevcin, Now Iluihi. 

P:tt • Liiroctoi U311er tl (Tb) mm 	o Coumun bat ions 
Deptt,of Ielocomaunjctjons 
Senchur Bhevw,, New Uolhl, 

ChLe f Gentn- l Iflaneger, 	 - 
Ta is cu flrnun Ic at Ion * , A? Cit ci , 

Common respondents 
 • . in rill tna un 

Hyd rt had. 

Coun:el lot-the Applicants in 	V. Varilcatesujare Rac, 
all 	: ht --ihOvq 0 As 	 Advu cnto 

Coun sal for the Re spondun to 	W. V. kaçjhava Ileddy, HSC 
in till thu 8hovA CJP5 	 tot- Central Covet-n men t. 

CURAm 

HON. 3ustjco 5:1 V. Ncoladri Hao, Vice Chairmon 
HON. Sri H. Hangarejw-i, rnemb3r (Admn.) 

U. 873/93, 874/93, 875/93, 930/93, 
23?/23  2/2t 1 2 53Z93 and 17L9 

j As PLi HUN'811 3d5TiCt H11] V. NELLADRI RAG, 
V I E. - CK!.I FñfW 	f 

heard Shri V. UenktoswerE Rca, learned Cotnnl for 

the Appilcent and also Shri N.V. Reçhevo Reddy, learned 

stndint; counsel for the Rospcjncionts,, 

Con td . • . , , . * . • • . .3/- 



A8 the same point has erisen for conaidul-ation, that 

can be convenjentl disposed of by e common order. 

Ql these applicants joined service osielegraphiste 

and then promoted as Traffic Supervisor which was All India 

seniority unit till 1979, Grade of Traffic Suprvjsor was 

made circhu unit Frau 1979. Thtgs those who were workthg 

as Traffic uparviscrs by 1979 were r nuirod to make options 

forahlccation to the venous circle units and accordingly 

they were &hlotted to circle unity. 

4e 	iven before the grade of Traffic :iuper.visor was made 

circle unit, Shri BalrswaiEi Sinyh and Shri P. Pan jiara end 

Shri L. .Shatj ue:e promoted bs 511 3 Group 0 on ad hoc basis, 

tliegatiori for tIie.s eppliczints that. thiy were not offered 

ad hoc promotion by the dates of promot thri of Sri R 98Vere 

5inh Shri P. Penjiart and Shri L .S.Shtw as SIT Group B on 

ad hoc hmi 5  was not denied. 

1 tic,  pc5t of Traffic Supnisor was re-designated 
a 

9 ASTI Cx)oup C with effect from 1904. N venuafor_ '---- 
--.-upi 	SiT Group B which is -- 

- - -- 
 

All India nn ion! ty unit from the begin in .. Even after 

- 	Traffic Suporvison/Astt Group C was made circle unit, all 

the officers in the said cadru in all tr.e units of all the 

circles who are eligible way volunteer fot consideration for 

pr;nioticm to th' g:ade of ST1 

Whila the aplicritt in Q(•  i25U/9 	1579/93 were 

regularly prorfioted as 511 Group U even nor to the date of 

the regular promotion of their junior Shri P. Panjiere, other 

applicants herein wilru regularly promoted as sir Group B 

earlier to the date of regiblar promotion of thair junior 

Shri Uuleuwara bingh as 511 Group S. 

ho allegations for the applicantsin OA.i250/93 end 

Contd 0,• •O•• .4/- 
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iih.i5191V93 that their pay wet; more/uqul to the pay of Shri 

Pen jiera in the cadre of T1- bfflc Superiiaor, and the pay of 

the other app! iden tehere in was more/equal to the pay of Shri 

Boieswara 5ingh in the cadre C Traffic 5upervsot were not 

der;icid 	Thus it is a case where' the pay of :the rdspectLVo 

appJ.ints rau ei thn more or equal to the pay. of theijr res-

pective Jun Lor Shri Ualeowarb Singh/Shri Penjiareon the cadre 

of Tiaffic Supeivisul and thus ptty in the cadre of SIT Group B 

is is s thon tbs pey of their r" tipo otive Jun jot Shri Bale aware 

5inch/P. Panjiere as on the date of re9ular promotion of the 

letter to th9 first of 511 Group lB. 	An anomaly has orison 

as Shri. 3lo 	sino:./Shri Pan jiarai were promoted at3 5Th 

Group E' on ad hcr ba5i3 end their period of Service as tT I 

Group .lB tThon they tuorkod on ad hoc basis In that cadre wts 

beion(j ttsken into conr3idaletiofl for fixii!9 their pey on their 

r.)cJuler p)kutflOtlOfl as I.kTI (.:ciup 3. 
j 	 •isc.L. 	 .n..- 	j. 

eppiic.3fltn as Sn C cup 1, thu1r ropuctive juniors were not 

in thu 	ne circle while tiuv wOvOu,uI itt j in the yradu of 

Traffic supdrvisOr/PStl Group C. 	ut iF is a r­,tiss where hri 

bale swor 	inyl &ic; Shri• ParijlFA were p!zo mo ted on ad hoc baslo 

D 
to Sit Group E ev€r) befor6 thu 	rtdo of Irciffic 5uparviur wao 

made cia- cia unit • 	Thus it Is a cafl uhre the applicants 

w e r e npl offered promotion to SIT Group 2 when it was offered 

aei~n so hoc bistc5hri U 	ui alusaru Sinyb and to Shri Eanjiare. 

Thor, tequuuion of denial of the offor 1 of promotion when it 

was on ad hoc basis on the pert of the app licant.s does not 

iarisbV'N ThO quus'fion as to whether the benefit of ateppinqup 

D 
h s to be given to a an icr if the adhoc promotion we a q lyon to 

juniox oftez the lower po'sk was made circle ur!,t does not. arise 
/ 

for con sfcie rat ion for disposal 0f the so Cfts and hence w5 do not 

deal with t hesamu for disposal of the so Ohs. 

Con td. . .. .. ., •. 51- 
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I 
9. 	We held in CA 974/93 & UP- 100 1/93 that if ateppinqup 

is not qoinq to be tUlowed in tne c.ircurn3tances refetrd 

ha r in vuhi oh are similar, in tho V;s 974/93 & 1001/93, the same 

will to vjoltivo of ortic1 	ol' th Constitl4rion of Indle. 

For thu re ascin $ attted the ro in, we hold th st the c4ppll cents 

in CP. 250/93 & 1579/93 hvr to he olven thepay enual to the 

pay Qi :jhri 	njiaro a3 on thu detu of his regular promotion 

to ST I Group Ii on not tonal basii • UthFjr applicants hero in have 

to h 	iVn the)a ?qLRLI tO thu pay of Shri Bales'i;ere SlnIjh 

as on thu datof hi lug lar promotion to STE Group U of) 

not:iunsl h3xs . We held in UkSs 974/93 & 1001/93 th ut the 

app 1 :fteri tr ho rein ahouldho g ivLl -  the none tar benefit from 3 

pr or Li th data cf film, of thu rospective GA, For 

thu r'Bucr1U st.ttoL t:hrjr*n, jo find thug the applicanti; h-roth 

al$cJ hi_va to h 	i\,uri thL 1.)onotry Lenrlt from 3 yfr3 prior 

to thu datu o' filing of the r3puctivo On. 

Q. 	Ttwi 65 	ciepustU of accord.ingi.y.  . No cosU;. 

CE It TI r:r LI) TO FC TRUE copy 
d/ XX XX XX XX XX XX XX 

tiatu 	oa - 02 - 1994. 
Court Ufficsr 

Central AcIminstrattVO 
r ibunaü Hyderabed LencI, 

Hyderebed. 

t 
To 

1. Th 	ecrtary to Govt.of Indle., 
- 	 ir±str of Ccmunicatiofls, Ltiori at' Indis, New Delhi. 

2, 	The Lheirman, Tel scorn Lomniosion, - Dept.p? 1  Teleconunun ications, 
ar;crLr Ehavan, rsv' delhi, 

3 • 	Tho LuJ sttnt Director Uiner-1 (IC): fflinistry of; Crmrrun icatlons, 
L;upt. of Ta1econunicationi , Govt. of India, Sancher F3havan , ND. 
Tho Chisf Genral weneger, Teleconithunicetaons, 
P.P.Circle, Hyderabad - 500 001. 
The copy to Ix . V . Mnkato9w4r Roo 	Advocèsta , C'T, Hyd 

OnE COpj to mr. N V .Reghavu Hoddy, 	dd1.CGSC. CAT, Hyd 

7, Cni Copy to Liorary, CAT, hyd. 
a. Urie Spbre copy. 

True COPY /1 	 - 

..ft 


